B | TEM NO 53 COURT NO. 1 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 23728/ 2015

(Arising out of inmpugned final judgnment and order dated 30/03/2015
in CEA No. 54/2015 passed by the H gh Court OF Judicature at

Al | ahabad)

GREATER NO DA | NDUSTRI AL DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS

COMM SSI ONER OF CUSTOMS, CENTRAL EXCI SE AND

SERVI CE TAX, NO DA Respondent ( s)

(with appln. (s) for placing addl. facts and docunents on record
and interimrelief and office report)

Date : 24/09/2015 This petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE AM TAVA ROY
For Petitioner(s) M . P. Chi danbaram Sr. Adv.

M. Bal bir Singh, Sr.Adv.
M . Jasneet Singh, Adv.
Ms. Pragya Baghel , Adv.
Ms. Sant en Donma, Adv.

M. Praveen Swarup, Adv. (NP)
For Respondent (s)

UPON hearing the counsel the Court namde the follow ng
ORDER

Not i ce.

There shall be interimstay of the inpugned judgnment and
order passed by the High Court of Allahabad in CEA No. 54/ 2015,
dat ed 30. 03. 2015.
Signature Not Verified

Digitally signed by
Ramana Venkat a Ganti
Dat e: 2015.09. 24
16:24:25 | ST

Reason:

(G V. Ranana) (Vi nod Kul vi)
AR- cum PS Asstt. Registrar



